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1. Heard Sri Shiva Singh, learned counsel for the writ petitioner and Sri 

Gaurav Singh, learned Standing Counsel for the State.

2. The grievance of the writ petitioner is that one Sri Badri is working as 

Beldar in Public Works Department and his wife late Smt. Durga Devi was 

also appointed on compassionate appointment. However, she expired on 

12.07.2025, the writ petitioner claims to be a biological son of their sister of 

Smt. Durga Devi. The writ petitioner also seeks benefit as a legal heir for 

compassionate appointment on the basis of a registered will. It is also 

contended that the writ petitioners name find in the nominee column of the 

deceased Though the writ petitioner had approached the respondents for 

considering the claim for compassionate appointment, the same has not bee 

considered.

3. Prayer in the present petition is for considering the claim of the writ 

petitioner for compassionate appointment.

4. Learned Standing Counsel submits that the claim of the writ petitioner 

needs adjudication at the first instance by third respondent, Executive 

Engineer, Public Works Department, Provincial Division, Chandauli, U.P.

5. Considering the submission so made across the bar, the writ petition 

stands disposed of directing the writ petitioner to submit a comprehensive 

representation along with self attested copy of the writ petition and 

certified copy of the order before the third respondent, Executive Engineer, 
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Public Works Department, Provincial Division, Chandauli, U.P., by 

30.01.2026. Thereafter, the third respondent shall decide the claim of the 

writ petitioner within a period of two months bearing in mind the 

eligibility, suitability and also the issue with regard to the fact that the writ 

petitioner is a legal heir and also competing claims, if any.

6. With the said observations, the writ petition stands disposed of.
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